tpr Re. Woollen Rags snd NOVEMBER 18, 1872

Closure of Dethi
finiversity

MR SPEAKER: Al I can do, it
he iz not making a statement, ig to
admit the call attention motion.

SHRI JYOTIRMOY BOSU: On a
point of order. I comsider that the
situstion in one of the largest umver-
gities in the country which is in the
very capital of our country and which
has been closed for three days has
gone beyond control, and they expect
further deterioration. Police were cal-
led in inside the campus; they have
been beating the boy and girl stu-
dents mercilessly without parallel, I
congider this a fit case foy adjourn-
ment of the business of the Houze to
discuss the matter. Hence we have
given notice therefor. Now we want
your considered views. Do you consi-
der the situation to be grave enough
or not and if you congider s0, we can
ventilate our grievances through which
Torum® You can tell us . {Interrup-
tions) .

SHRI S M. BANERJEE: The Edu-
cation Minister did not think it pro-
per even to attend Parliament?

d
re

MR. SPEAKER: I have already
sdid" thit because you will not be in
a tion to ask question if he comes
ot with a statement sou motu, 1f I
allow a call attention motion, Mem-
btfx\swinbeinapositlontoalkquean
tions ahd therefore I decided to admit
the call attention motion,

SHRI . BAMAR GUHA (Contai):
On s moint of gubmission. It is an
urgent matter. On some previous
ocgasione more than gne call astention
mption had been admitted the same
day. Here it iz not that. the
‘University has been closed but Ahe
police aiso gat into the univgrwity.

MR. ! am allaw.
call attention. it ing &.

b
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SHRI SAMAR GUHA: Clashes ate
going on and there is a possibility of
further injury and further loss of
lite. Therefore I suggest that call
attention motion should be taken up
today, in the evening. There have
been precedents. ¢

MR. SPEAKER:
not do this time.

SHRI JOYTIRMOY BOSU; Two
call attention notices have been ad.
mitted by the former Speaker, Dr.
Sanjiva Reddy. We should like you
to consider that suggestion.

MR. SPEAKER: That was when
only one gentleman was asking the
call attention motion; now there are
five Members asking the call atten-
tion motion

1215 hrs,

I am sorry; 1 can~

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT~
ANCE

REPORTED LEAKAGE INTO OPEN MARKRT
OF WOOLLEN GARMENYS IMPORTED AS
RAGS
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THE MINISTER OF POREIGN
TRADE (SHRY L. N. MISHRA): Mr,
Speaker, Sir, the regulation under
which import: of weollen tags iy pep-
misgible sgainst the export of woollen
manufactures including knitwesr Is
effective from May 1968. In fast) »



similar regulstion was, in uim
evihprlorta.'ﬂmem !Ornlgfita

W? 4n the wake of:the de-
valuati the Indian Rupee which
taok -place on -8th June, 1988, all' sich
schemes were w:thdmwn since May
1088, thére has beén no change in the
Scheroe which . should . facilitate . the
impmofragshuothacomurytoa
large extent; than before, ' I.muy ,ré-
iterate that the ‘Rags’ conaiznments
released ot séized or ‘pending cléar-
ance at the docks are. the. comsign-
ments imported under a Scheme’ an-
nounced . in ‘May -1968. The. only
change in the May 1068 scheme was
made with effect from 1lth May, 1972
when subatantial restriction were in-
troduced. From that date, the im-
port of woollen rags was allowed
only to the exporters of shody blank-
ets. Having regard to the = normal
volume of export of shoddy blankets
and of other woollen goods, this would
smount to a drastic cut indeed in the
overall imports of rags into the coun-

" )\'.,

2. Althouxh tha policy eoverinx
import of rags between May 1968 to
May 1972 bas remained . unchanged,
larger imports have taken place in
the.last one year of 80, This seetns
to have oecurred for three reasons.
Firstly; in' the May 1971 budget, an
1mmndutyu¢40w¢entwadm-
poséd on’ faw wool or greasy wool.
Secondly, ‘the ‘international ‘price uf
raw wool as 3 commodity has of h&
shu'plar &ctmed, wlmost 247 tivhey.
ddcts have gone up by over 30 per
cen dn. vale dn 197172 08’ compared
to- 1989-70 therehy numntmg re;-
mmmmt Aok’ 80" that" exter
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amm.mw

ummmmy ‘b ver, this propen-
sity has got tombiried: with the than
pulative. ingtinct of . same .of our; pee-
ple and .instead of importing rags. to

‘b utilised as raw thaterisl after béing

pulled and granetled snd spun into
yain, thsy imported tsed ‘wedtables
and these have found their way :ino
the market rather thnn to the facto-

ries. .

mr'-

3. As'the matter involves contraven-
tions  of the Customs, Impart Trade
Control and Foreign Exchange ‘Regu-
lations, it has beefi decided to-entrust
the matter to CBI for. detailed mvesﬂ-
gations covering all™ the aspects ‘o
the problem, including . the possible
complicity of ~the’ eoncsrned dﬂidak

or anybody else. .
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SHRI S. A. KADER (Bombay Cen-
tral-South): Sir, I am happy: that the
. government has accepted ‘that there is

nothing wrong in the whole affair of
the rags scandal, There .are sp many .
affairs that must be ‘going on, 'This -
_is an, affair ‘which has come out, pos- .
sibly bocamormin-nﬂghﬂnz or
soma‘thuneﬁson.nnﬂitmw#' .

in thcpapars. Itisnidthﬂt

ki

m(}th m

AR

This maﬁfe MWWoﬂ
in nhwwwm satttadiod m

MR, SPEANTR:" He mhm

a very lpg:c gxpenence ‘ iy
SHRI §. A, -EADER: tiea ;oad

thjngthatﬂxeﬁouaehndneddthe-

Mmaveum inv&vedh&
this. They are the licemmg authori-
ties, !lmuee eushma mﬁ the

SHRI . JYOTIRMOY BOSU - (Dl!»
mond_Harbour) ; What about pemi-

- cal donaﬁons? “th

SHRIS A KADER Iamnotawnre
of it"'I'do not want to go intd it
It you have some information, you

< may suply 'it. - In this case the role of

the §TC has to be looked into. There-
mhnewutemsinoneofthepapers
about the role of the STC, and I hope-
the hon. Minister will clarify how far

it is correct. I am reading that ex-'

aveite fefrt & oW 4 W e |
ihmnmﬁwzﬁmw}m

tract:

“The role of the State Trading
.. Corporation in this rags scan--
dal is yet to be fully explain-

ed. Rag imports -are canali--
sed through the STC. Appa-

" rently, the normal practice is:-

. for the holders of the export.
" entitlement to conduct nego-
tiations with foreign partners.”

~ Here the Minister has stated that the

STC conducts the negotiations and

- purchases. But it is stated here that

the parties should conduct the nego-
tiations and make purchases and ETC

just signs it It turther nays

'.Theloods are then mmnny
. transferred to the - dmportexs-.
- while thay are still on  the'
‘-;mzhmsoastowoﬂnw-‘
~ mient of sales-tax. The pro-
cedm -oonkes . it-clear " M
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fhe S2C Was technically res-
ponsible for fthe consignment
of bogus rags ‘&t the time this
was leaded on to the ships.
-Howevar, e STC did not
*agree to inapect the consign~
ment even after it has ceme
t0 know that in many cases
the rags were actually gar-
”.ll

What is the role of the STC? I think
we created STC with the object of eli-
minating middlemen so that there
will be direct contagt between manu-
facturer or producer and the con~
sumer. Now the way the STC is
functioning, it looks as if one more
middleman has been created,

Whatever may be the reference to
the CBI—I will come to it later on—
I would like to know whether a refer-
enee has been made as to how many
STC officials are engaged in private
business through the partnerships of
their wives, daughters or relatives.
So, that also should be looked inteo.
As the information is or ss the tslk
15, many of these officials have their
share in imports and exports of these
items. They also connive at such
things. Otherwise, such things cannot
happen,

About the Customs authorities, we
know what the Customs authorities
are. They are very strict where there
is no incentive. But they are not
strict where there is a lot of incentive.
This is the custom. At one time, an
American friend told me that the
Sheikh in Dubai was very happy that
one of his consignments worth about
Rs. 80 lakhs was caught at Bombay.
The American asked the Sheikh,
“How is it that you are so happy at
the loss of congignment worth Rs. 80
lakha?" He replied, “Yes. One con-
signment worth Rs. '80 lakhs has been
confiscated. It was planned like that.
That means other things have been
passed. The things worth crores of
rupees have been pawssed, Only a
consignment worth Rs, 80 lakhs has
been oconfiscated.” Thiz s how it
happens.

. Rags in Open
Market (CA)

There 13 a Hafta gystem (instalment
systers) that we have in Bombay. It
1 thet you can smuggle things but,
at the same time, you should give
cases where the Customs ean catch
you red-handed and show to the Gov-
ernment that the Custdms authoriﬁes
fre very actim

" There are 50 many persons who are
coming from loreign countries. We
know how they are checked. It
is those people who bring in a large
number of thungs. We know how
they are cleaved. These things should
be looked into by the Customs.

Now, the C.B.I. has been entrosted
with the job. The C.BI is u part of
the administratien also. All the offi-
cers of administrative departmentyd are
known to each other as brother offi-
cers. I do not kndw how the CBI ot~
cers will be sitting in judgement of
another set of brother officers to find
ocut the fault and bring it to the
notice of the Government. 1 do not
know how much faith has the Mini-
ster got in the CBI; how much he de-
pends on it. I am very reluctant to
admit that much will come out of the
CBI inquiry. Nothing will come out
of it.

How much time they will take to
give the report? This type of things
are being done. Is it in the interest
of the country or not? Should an ad-
ministrative action be that it should
be referred to the C.BI? What are
the other people for? Why is it that
the administration i* not working
properly in the interest of the country.
Why is it that the administration is
so maligned? It is openly said that
unless and until a bribe iz given, no
work can be done at the administra-
tive level That is what is being said.
This rag scandal is a proof of that
It has been admitted by the Govern-
m;nt and they are referring it to the
CBI.

I do not know when the CBI report
will come. It might take one or two
months or even & year. By the year
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tht}t he has eﬁxed tor the~CBI to~ nge
report, on -the rags scandat: That¢ iis
the most important thing. It should
not take more- than a month That
réfmrtl must” be placad before the
House® for its® conmdei‘ation ora dlS-
cussi’oﬁ‘
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As my, honw frxend pomied out* 50
many -factories;aréin . soupasifar &8
the raw,matérialiig icoricerned:.” The
Minister has admitted = that about
85,000 ba.es:mor: whatéver -it' is+ - -are
under.;custody.’:. The’ raw’ mateérial s
reguired .for -the :.factories” - -where
theusands/-of speoplesare i.employed:
Is:he geing:to'wait: $ill the CBI report
comes’andthen” release those - things
or isyhe:geing to!takeiaction immedi~
ately?: Thisiiraw: material 'must - bé
released: and ssupplieg+to ‘those” peoplé
whe run the 'facteries;”

- WHat'is' thé plaz of 1 Mmlster as
faﬁsas»ngi‘ﬂg TAW matén‘T t0° the in-
dustry " igt coﬁée‘rned" Even' today
théredsiia’ shértage.” As mly . hOn fr1-
end, M‘r‘“Mddi has’ ‘pointed ‘otf,
Ludhiana and other places there is
shortage of raw. material.-. What-ac-

tion is. the Mlmster gonig .to take; i.e.,-

'm _ arrangement, .- to make
ava able .the raw material required
by them? = Also I would like to know
about the time-limit of CBI, whether
it is a complete reference to CBI and
as to the subject of inquiry.

SHRI L. N MISHRA: It is difficult
to put any time-limit for investigation.
It is-for the CBI ‘people to go into it.
They 7alone “can‘' suggest how long it
will ‘take! ~ The suggestions given by
the “hoti.” Member ‘will be passed on
to 'the CBL- I cannot _commit myself
on behalf of the CBI.

About the release of bales there ‘is °

no question of evidence. The Magis-
trate.has’to go into it; it is for the
CBI to say when'it ‘will be'in a posi-
tion to release those bales. Today it
is in the possession of Customs. When

| —
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CBI sta‘rts the*‘ 1nqmry,~ Wil go to
the: CBi then*they will bé in a posi-
tionto say when the-bales' will be
released: This difficulfy dsgthere. As
has/been said earlier; our industry may
suffer for:some* ‘time: Othér«alterna-
tives: canibe -found.” Mo will*be my
endeavour : tot see vthat’ the “industry
does not suffer. MoreoVer; 1" ‘will say
this.. The rags are mostly used for
chésp- ‘blankets c‘heéf) JérSIGS é’tc,
Wi P uSed 10F domestic” purposes
Apart ffﬁm’ these” L‘udhlaﬁé is“known
totexport” Wwob :

fore; I will not’aeny’ that the’ ik
will ‘not bé“afféctéd. - Tt niight be aff-
ettéds But-it will*be™ otfr“‘@n'ﬂ“"avoulj
to see that the*inddstry dods ‘not stiffer.
Both' the thmgs cannot be theref. -“We
want" aft” inquiry “and prose(: n'of.
the” oﬂ?@ndér, rlgh’cly s0; il also want.
it.~If; in that, ‘soni€ dislocation  is
cauSed then we have to accept it

B

on*“Mémbei‘ wan“ied tq kx}
abotit” *’l:he““rol'é* ot ™ STt ”STC‘ have
evolved ‘a procédure under hich” %hey
arr&ng‘é pﬁrchase’ ot shodﬁ‘fr‘rags on
‘g n Théw‘

i -
TheH cons1gmne’1’1ts” are ‘also transf
red'to ‘the allottes over highseas :
the case of many other commodities.
The second role is. thisi~ STC : weére
aware. of the likely import of usable '
garments against licences issued ™ for
rags, and it was for this reason ° that
they - wrote to the Collector of Cus-'
toms, Bombay, on 27th: May, 1971
suggesting ‘constitution of ‘an inter-
departmental committee comprising of
customs officials, Textiles Commiittee
and STC officials for inspection of the
imported rags- consignments - ‘before
clearance. . Since STC does not direct-
ly handle the imported ‘cargo“on-arfi-
val, it is not in a position to know the
contents of it. - -STC charges a momi="'

nal commission .of three Tper - cent:
(Interruptions). -About" -the -other
things, they are separate  questions:”

The question of integrity of the offici="
als of the: STC cam be looked- " into.
But, by and large; STC i3z doing ‘good”
work and we should not run down this™"
public sector unit which has establi-
shed a record of its own.
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SHRI JYOTIRMOY BOSU. On a
poinit of order.' He did not clanfy
why Government ‘did ‘hot také *“‘any
steps before this was brought to notice
m the DIEES o ot s ppvagns - By QG HL
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15 MR:. SPEAKER Order, Aerder
SHRI S. M. BAN}%RJEE (Kanpur) &
I am_not;,pu_fft:‘i‘ng a qgeitiqn. il

MR. SPEAKER: What else is
doing?

he-
I am sorry. I cannot allow it..
AT fETREN S . t»;v_.". 3 s

k2

SHRI S. M. BANERJEE:

* %

MR. SPEAKER: It will not go on
record No member should
w1thout my perrmssmn

‘ speak;

SHRI R K. SINHA (Falzabad) ;
is necessary that ‘the most deterrent
pumshment is glverr to those ,who have-
tried" 4o  contfaveéne’ theé rules Now~
that % has’ grown' in' prcpoftmns “a
ost throu mj’h ‘Probe has tq’ be ;ggd’e,
of‘theéa All‘ ‘the §anie‘ q
t’hﬁjk that a Iot’ ‘of time is .néqa d’ £qx;~
it THe 'CBI ‘inquiry *" s We}come
The &ssﬁrance bf ‘the Mxmstei" I8 Weél-
comé!“YA11 $he*sanie, the stock should
be conﬁscated ultilat released
in order ‘that trvt?é giﬁdu?s%r;:?n Piinjak-
does not suffer. The Minister ‘should
also make through his Intelligechpthe
deepest probe to find out how 1t is
done so that in future this sort of
thihg is ‘prevented;: 'the Virnport “of”
woollen garments is stopped“ I “would"
like to know: whaf steps the Mlm’st@r*
is taking 4n. ﬁnis% d:reeﬁon" s &

sapithieed- 0 Al GG W T e i
el i \ d R

ATIL

B Ml A

SHRI L. N. MISHRA: I have ans-
wered most of the questions. The-
onl¥" tHing " remammg is about & ~the.
future. We have not yet decided
ﬁqally,. we will -examine;;it and stry to-
ma‘kg{ 1t-—J, canoz}qt say foolproot——-as,'
possxble

58
4'1L¢

**Not recorded.“l'” s

PAFR DI



215 Question of Privilege

ot wew fagtdt waddt & R

wgr a1 5 aferaried w4 €1 W

AT H | w7 AT wFrET Y nfFaraed
w3é ¥ favarw gt g 7

waw R{q@ : o ¥ o
ox fafada fawr aar faar o2

1259 hrs.

QUESTION OF PRIVILEGE

ALLEGED ASSAULT oN Sumrr K. Mawno-
HARAN, M P. AT MADRAS AIRPORT

MR. SPEAKER: Shri K. Mano-
haran. He has given notice of &
Motion of Privilege.

SERI K. MANOHARAN (Madras-
North); Mr. Speaker, what I am go-
ing to say or read is a direct passion-
ate appeal to the conscience of the
member of this House (Interruptions).
1 request my hon. friend, Shri Piloo
Mody, to have some patience. What
1 am going to say is from the botiom
of my heart, with a mental anguish.

SHRI PILOO MODY (Godhra): 1
did not say anything.

13 hrs. ! *

SHRI K. MANOHARAN: Mr.
Speaker, Sir, I wish to bring to your
notice an incident that took place at
the Mennambakkam airport last even-
ing when I was proceeding to emplane
for Delhi for attending the Parliament
session today. About 30 hooli-
gans. , . k¥

SOME HON. MEMBERS: Shame,
shame.

SHRI G. VISWANATHAN (Wavdi-
wash): Sir, I rise on a point of order,
{Interruptions)

MR SPEAKER: I will call you after
he finishes the statement.

——a— - ———— —
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SHRI G. VISWANATHAN: A paist
of otrder cannot wait for his finishing
his statement, (Interruptions). The
point of order cannot wait till he fini-
shes his statement. (Interruptions)

SHRI X MANOHARAN: May I
proceed, Sir?

MR SPEAKER: Just a munute. I
thmk this point of order raised by
Mr. Viswanathan has much weight in
it. I would be very happy if you
just mention the names of the people
or the group of people, but to bring
in certain names of certain dignitaries
.« « (Interruptions)

SHRI G. VISWANATHAN: % »

He s a defector. He has defected
from the DMK party. %% He talks
about conscience. He has sold his
conscience, ¢

E ]
MR. SPEAKER: 1 have been
listening point of order? '

SHRI C. T. DHANDAPANI (Dha-
rapuram): Sir, on a point of order.
(Interritptions).

- ’

MR. : 1 have been listen~
ing in this House to all the Members
but then—(Interruptions).

SHRI G. VISWANATHAN: ,Till
Monday last he was in the DMK, *

MR. SPEAKER: When he is hurt,
he has the right to bring it to this
House as a Member,

»

SHRI G, VISWANATHAN: Let Him
withdraw it. (Interruptions)

MR. SPEAKER: I will look into it

**Expunged as ordered by the Chair, vide Col. No. 223.





